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Applicant throu^ Shri R.L. Sethi, Counsel

•It is brought to our notice that

the statutory appeal which ought to have

been disposied of uithin 30 days is still

pending for the last'six months, Ue

have gone through the Application and ue

are of the v/ieu that the ends of justice

will be met if.a direction is issued to .

the respondents to dispose of the statutory

appeal filed by the applicant on

lile, there fore, direct the respondents to

dispose of the statutory' appeal within a

period of two months from the date of

receipt of the copy of this order.

Ue, therefore, dispose of the O.A.

as directed above. .
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